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ORDER

Learned Counsel for the applicant states that the matter is now settled
and to that effect, application for withdrawal in Company Application has been
filed today (31.8.2018) which may be allowed. The Application is supported by
the affidavit of the applicant and a copy of the settlement Agreement duly
executed by both the parties on 14.8.2018, the said Agreement is taken on
record. The application is allowed in terms of the withdrawal of the captioned
proceedings being in IB-703/ND/2018. The application is disposed off as
allowed. The main Petition in IB-703/ND/2018 stands withdrawn as disposed
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